
GOVERNMENT OFINDIA
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LOK SABHA
UNSTARRED QUEST10N NO.2451
TO BE ANSWERED ON 16.03.2017

Digitisation of Land Records

2451.SHRIADV CHINTAMAN NAVASHA WANGA:
SHRI KONDA VISH｀ VESHWAR REDDY:

/ヽillthc Ministcr of RURAL DEVELOPMENT be pleased to statcl

(め Whether thc 90VCmmcnt has implcmentcd Digital lndia Land Records
Modernisation Programmc as a CCntral SCCtor Schcmc and if So,the details thcreof

with componcnts ofthC Schcmc;

lb)Whether any poliCy circular has bccnヽ
sued in this regard and if so,the detd膝

thercot

(C)the present status Ofthe said programme,State/UT―
wise;and

(d)thC prOposed dcadlinc for completing thc digitisation ofland records?

ANSヽVER

ⅣIINISTER OF STATE FOR RURAL DEVELOPⅣIENT

(SHRI RAM KRIPAL YADAV):

(→ t。 (0:National Land Records MOdemization Programmc CLRMP)WaS approved

in 2008‐09.NLRMP has bCCn rcvamped undcr Digital india lnitiative as Digital lndia

Land Records Modcmization Programme(DlLRMP),aS a Ccntral Sector Scheme with

100%Ccntral gralnt With cffcct from 01・ Apri1 2016 Under DILRMP thC fOl10wing

maJOr activities are′ ′′′′α′アα bcing carried out:

(1)COmputerization ofrccord Of right、

(11)Digitizttion of cdastra mapS;

(lli)Intcgration Of rccords of rights and cttastral maps(1.C integration of tcxtual and

spatial datab;

j



(iv) Computerization of registration;

(v) Integration of registration with land records (i'e' integtation of the two processes of

registration and updation ofland records)'

(vi) SurveY / re-surveY

A policy circular was issued on 8th December 2016 to ordinarily carry out record or

survey / re-survey operations from DILRMP funds only in places where the record of

rightsorfieldbookorcadastralmaparenotavailableorhavebeendestloyed/damaged

/ outdated etc. and not to have ururecessary surveys / re-surveys when the land records

are available as Per the normal'

Another policy circular was issued on 2l'r February 201'7 to unequivocally cladfy that

DILwp is meant for computerisation of record of rights and digitisation of cadastral

mapsinbothruralandurbanareasandthatthecomputerisation/digitisationofland

records in urban areas i'e in areas defined as metropolitan area' municipal area or

municipality in Article 243 P may be undertaken mutafis mutandis to the

computerisation / digitisation in rural areas wherever land records are available with

whichever authoritY.

So far one or more components have been sanctioned in 457 districts'

From 2008-09 to 2016-17 (upto 09-03-2017) an amount ofRs 1299'28 crore has been

released.

The present status of the programme is given in Annexure'

The programme is being implemented by the States' The pace of implementation

depends upon and varies from State to State'

********+***



Annexure referred to in reply to Lok Sabhs Unstarred Q' No' 2451 for 16-03-2017

Sta"lUT―Wise Status ofDigital lndia Land Records聖 oderniza6o■ Programme

fote: Status based on informetiou entered by the Strtes/UTs on the centrsl MIS portrl

There rre certsin evidcnt incoNbtencies/incongruities il th9 q'9:Th-e.i^n-!oJn^l*ll"- iX!:,-"i*I"l*It

Digitisation of Cadastral

MAPs/FMBs/TiPPrns
(No,)

Crdastral Maps linked to RoR ConncctivitY
between Revenue

Offices (No. of
Tehsils )

3olnputerisation

)f  Registration

No.oFSROs)

Integration of
R€istrrtioo rnd
Land Records
(No. of SROs +
Tehsils)

S.NO. States/UTs Districts sanctioned /fotrl
Districts

Computerisation of
Record of Rights (No of
Villages)

205(9809%) 184(1307%)

178710(5659%)

13417(9993%)
70511(9967%)

91(4354%) 3 5 l

1 ANDAMAN&NICOBAR 291

ANDHRA PRADEsu 13/13 17065(9716%)

0 0 0

ARUNACHAL PRAD曜 旦
3ノ 19 0(09る )

R417`S0119るヽ 0
４

一
´

ASSAM 1(0%) 3 122 9

BIHAR 38/38 0
6(375%)

6 18234(8946%)
13ノ27 18869(9257%) 41973(9238シ 6)

l l

72(100シ 6) 2271(100°/・ )

0

0 lDADRA&NAGAR
HAVELl 1

l

DAMAN&DIU
0

126459(1637%)

1(0240/0) 0 7

60A 3930(21 1694) 287

GUJARAT 32/33
11 51512(9183ツ 6)

HARYANA 21/21
140239(998ツ6) 700K`14,994ヽ

HTMACHAL PRADEItI_ 12/12 0 0

AMMU&KASHMIR 12/22 528(921%)
353(108%)

15

16

JHARKHAND 20/24
0 0

311

0

KARNATAKA 6/30
98793(94480/0) 0

17 KERALA ‖/14

l H653(97774)

0 0 0

LAKSHADWEEP 79ヽ rR6 790/0ヽ 233
‐９

一
２０

MADHYA PRADESH 27/51

MAHARASTRA 34/36
179534(3640/● )

0 0
255(939%)MANIPUR 0 l

MEGHALAYA 0

ⅥIZORAM 0(0ツ 6)
0 0

NAGAIンAND 9/12 0

115284(100%)5 NCT OF DEl´ Hl 51677(100%) 1 0

ODISHA 30ノ30
14044(100%) 0 0 0

２ ７

一
２ ８

PUDUCHERRY 127(976ッ型
0

14

PtlNJAB 5/22
13080(90920/0)

9
6332(639ツ笠 8(0020/OD

RAJASTHAN 11/33
34(815%)

８

一

9

SIKKIM 4/4 389(9329%)
R4'`●/nヽ 773(4.62シ Q

29

TAMILNADU 32/32 141

TELANGANA 10/10 lQ768(9944に
889θ %662笠

「RIPURA 892(100%) 5272(100%)
0 0

1545(1386■、_U H ARAKHAND 13ノ 13 13843(806豹
7048(6460/●)

8

UΠAR PRADESH 26/75
59444(9124%) 17764イ 4222%ヽ 229

WEST BENGAL 19/20

3986343 169538 2337 3266 2148

Total
457/687 560129
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